
 375.0  Policies  anid  Programme
 “

 DECEMBER 12;  1980:  for  Tribal
 Areas’.

 376°

 [Shri  Mahavir  Prasad]

 mittee  on  Private  Members’  Bills
 and  Resolutions  presented.  to  the

 House  on  the.  10th  December,  1980.”

 MR.  DEPUTY-SPEAKER;  The

 ‘question,  is:

 “That  this  House  do  agree  with
 the  Twelfth  Report  of  the  Com-

 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the

 House  on  the  10th  December,  1980.”

 The  motion  was  ddopted,

 15.30  hrs.

 RESOLUTION  RE:  IMPLEMEN-
 TATION  OF  POLICIES  AND  PRO-
 GRAMMES  FOR  TRIBAL  AREAS
 AND  SCHEDULED  CASTES—Contd.

 MR.  DEPUTY-SPEAKER:  Now,  we
 take  up  further  discussion  on  the
 Resolution  moved  by  Shri  Giridhar

 Gomango.  The  time  left  is  50  minutes.

 थी  हरीफ़े  चन्द  रावत;  (अलमोड़ा) 4

 इस  पर  कम  से  कम  दा  घंटो  का  समय

 बढ़ाया जाना  चाहिये।

 SOME  HON.  MEMBERS:  Yes,  yes.

 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  It  has  already  been  ex-
 tended  from  two  hours  to  five  hours.

 MR.  DEPUTY-SPEAKER:  We  may
 extend  it  by  one  hour.  Everybody
 must  be  given  a  fair  chance.  Every
 problem  is  important.  Now,  we  have

 got  one  hour  and  50  minutes.  Shri

 Namgyal  to  continue  his  speech.

 and  §.0.&  ST,  (Res.)
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 माँ  यह  भी  बताना  चाहता  ह  फि  जम्मू
 -

 'काश्मीर  मों  लाइन  आफ  एक्चुअल  कमाल  पर

 अगस्त  से  पाकिस्तान  की  फौजों  का  काफी

 इन  चन्द  अलफाज  के  साथ  मां  इस  रजा ल्यू-
 शन  की  पुरजोर  हिमायत  करता  ह  ।

 MR.  DEPUTY-SPEAKER:  Every
 hon,  Member  shall  please  take  g  little
 time  so  that  all  can  be  called.  In  the

 end  some  hon.  Members  are  not  able
 to  be  called.  Therefore,  please  help.

 Now,  Mr.  S.  P.  Sahu  may  speak.

 ।

 मि

 f

 q

 44

 लहना

 टा ।

 3,

 कै

 apt

 म,

 4  al  आ  रह  ह
 i

 जी. त

 iq.  14

 14458

 5

 ।

 ।

 ई

 ।

 4

 रम्

 ER:

 ।

 4

 ECEMBER  12,1080;  ‘for  Tribal  Areas  38"

 -  करने  को  बात  -  -
 आर

 में  डाल  कर  आर  झठ  आश्वासन  दो  कर
 पा जा दाद,  चक  करह  मों  ले  जाते  हाँ  ।

 उन  से  कहा  जाता  ही  कि  तम्हे  दरा  रुपया

 राज  मजदूरी ग,  30  रुपया हजार  पटो ७
 के  दाम  दंगे  1  war  लड़कियों को  गांव
 के  एजेंट  के  जीरा.  लालच  दो  कर  के  भगाया

 रेल  से  भगा  कर  ले  जाते  Fi  वे  जवान

 लड़ाका को  ले  जाते  हाँ.  काम  कराने  के

 लिए  लेकन  उस  मं  दा  तीन  भट्ठों  बाले

 लड़ाकों  af  बेचने  का  काम  करते  ह  ।  उन

 को  लखनऊ  के  अड्ड  पर  जाता ही उ  बेचा

 या  और  आर  जगहों  पर  बेच  पिया  जाता  है।

 एक  एक  ast  के  साथ  पांच  पांच  आदमियों

 दारा  बलात्कार  होता  ही,  कोइ  दखने  वाला

 नहीं ही  ।  वे.  उट्ठो  में  काम  करते हाँ

 लोब

 ।

 4A

 ay,

 न  i  मं

 तीन

 d

 4

 449494

 -

 4-2:

 i

 न  ग

 ।

 श,

 डु  ह  at  ञ  ड  जिले

 काो
 ह

 ह

 मू

 45314

 44,  मु

 कैन

 वे

 जैन:

 क

 ।

 4

 स



 Jeet  से  बहा  से  रवा  रया  था  कर  बल

 we.  पर

 चाकरा  द  नादार  कपा

 मोट  के  दि  उन्होंने
 अपने

 अ.  सें
 उन

 को वापस  भेजा
 +  _

 उन  का
 वहां

 से  कलकत्ता

 वार
 कनकत्ता से रांची लाया

 से  रांची  लाया.
 गया

 आर  सब

 का  अपने  अपने  घर  भेज  दिया  गया
 ।  आज

 गड़ी  राक  स्थिति ह  ।.
 इस  तरह

 की
 कार  बातों हाँ  ।

 माँ
 शिफा  छांटा  नागपुर  की

 ही
 बात

 नहीं

 कह  रहा  हू
 ।

 उडा
 म  भी

 यहीं  हालत
 हं,  मध्य  प्रदेश  में  भी  यही  हालत  हँ

 ।
 यदि

 ”  के  हित  की  रक्षा  करना
 चाहती  ह

 क  र  नहीं  बालक  प्रैक्टिकल  में
 हमें

 are  कछ  पंजाब  अपनी  दूटिव  के

 बहाराहाह दोना  चाहता  ।  आग  हमारी
 सरकार  यह  कहती  ही  fH  हम  आदिवासियों

 का  थाप  बढ़ाने  बे  लिए  बैंकों  से  लॉन  रोम।

 ।
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 आप  का  पता  चलना  कि सैंकड़ों  Tes  at  तीन  आदिवासियों  का  याद

 बैंक  से  लोन  फिल  गया  दी  मिल  गया,  बाकी

 उन  का  ठगते  रहते  ह  और  उन  का  रुपया

 खा  जाते  हाँ,  उन  को  वसे  ही  वापस  लौटना

 पड़ता  हा,  बैंक  से  लॉन  उनको.  नहं
 मिलता  ही,  न  खेती  के  लिए,

 ममी लिए,  न  और  लिसी चीज  के  लिए।  थरि

 ate  बहत  पढ़ा  लिलखा  तेज  आदिवासी  हूआ

 उस  को  मिल  गया  ता  मिल  गया  वरना  एक

 none
 ATA

 -  902.0  (SAKA)  “Programme  for

 ae Tribal  Areas  and
 ~*~

 s.  ए
 ०

 -  ह.  Res,  ye

 ह  'गालियों
 मं

 बखार

 सेक्टर  वालों
 के  लिए  भी

 आपको

 दगी  हागी

 कि

 अगर  वहां  पर  वी
 ए.

 एम
 ए

 पास
 लायक

 लोगे  शिल  तो  उनको
 का

 दी  जाए।  अगर  वे  आपकी
 हिदायत

 न
 कर  स

 उसकी  सौल  कस  कंसल
 कर  दिया  जाए।

 मं  आपको  छांटा  न  पपर  At  बात  बतला

 रहा
 ह  ।

 वहां
 पर बरसात

 के  दिनों
 सा,

 कौन  साँ  मातें  सन्न पवनी. ि
 से

 हो

 4 पर  क
 -  BAIS

 ro

 4



 385  “Policies  and
 Programme

 ‘MR
 _DEPUTY-SPEAKER:

 There
 are  ‘thirteen  Members.  “All  must  be.

 given  a  chance,  I  will  not  allow  any

 Member  to  take  .more  than  five

 minutes.  (Interruptions)

 ”
 Mr.  Sahu,  should  we  not  give  a

 chance  to  other  Members?  Please

 conclude.

 ।  इसी  प्रकार से.  हरिजनों के  लिए

 मकानों  कौ  अविलम्बनीय  व्यवस्था  की  जनो आज  सुपर  आर  मगी  एक  ही

 राब  सो  रहा  ह.  ।  इनसान  नहीं

 जानवरों  की  तरह  से  वे  अपना  जीवन  बिता

 हाँ

 इसी  के  साथ  साथ  मरा  निवदन  ही  कि

 ताना  भगतों की  जमीनों  अली  तक  दास  नहीं

 ee  हाँ,  जिन्होंने  आजादी  मं  भाग  लिया

 थाी  1  इसी  प्रकार  रो.  उनके  लिए  मिफत

 कानूनी  सलाह  का  व्यवस्था  करनी  होगी  ।

 मरा  सुभाव  ह  हक  इस  प  पंचवर्षीय

 योजना  में  दो  हजार  करोड़  आदिवासियों

 THE  MINISTER  OF  STATE  1N  THE

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  YOGENDRA.  MAKWANA):
 This  is  a  very  important  Resolution.

 It  has  come  fcr  tne  first  time  in  this

 House.  On  various  occasions  problems
 have  been  discussed  in  this  House  but

 this  Resolution  deals  with  the  eco-

 nomic  aspect,  Ten  hours  were  allotted
 for  the  discussion  of  the  problem  of

 pricing  agricultural  commodities.  You

 may  appreciate  the  sentiments  of  the

 hon.  Members.

 -MR.  DEPUTY-SPEAKER:  To-day
 is  the  last  day.  It  is  not  going  to

 come  up  again.  You  have  got  to

 reply.  Otherwise,  no  56.0  will  be
 served.

 “DECEMBER:  12,  -  for  Tribal  ‘Areas
 38 ध “and  S.C,  -  &.1',  (Res.)

 SHRI  YOGENDRA  MAKWANA:.  eo

 will  reply
 in  the  next  Session,

 MR.  DEPUTY-SPEAKER:  You
 do

 क

 not  want  to  reply  to-day?

 SHRI
 No.

 YOGENDRA  MAKWANA:

 MR.  DEPUTY-SPEAKER:  Suppose
 they  take  less  time.  ‘You  can  also
 reply.  To-day  is  the  last  day.

 SHRI  YOGENDRA  MAKWANA:  I
 can  reply  in  the  next  Session  if  it  is
 not  possible  to-day,

 MR.  DEPUTY-SPEAKER:  Other
 Members  have  also  given  some  Reso-
 lutions.

 eft  fart  प्रसाद साहू  :  अध्यक्ष  महोदय  ,
 मे  यह  कह  रहा था
 योजना

 आप  बना  रह
 तक  काम  शरू  नहीं  ह.
 को

 काम  करना

 ह

 ता  तूफानी,  रफतार  से काम  करों  ।  इस  सम्बन्ध  मों म॑

 दूगा  कि  आदिवासियों के  लिए a  हजार

 ais  रुपये  आर  हरिजनों  को

 हजार  कराड़  रुपये  का  प्रावधान  इस  योजना

 शिया  जाए  तो  रुपया  देने  वाला  कर्ची  लकड़ी

 काट  कर  भी  ले  जा  सकता  ही.  ।  इसलिए मैँ

 मांग  करूंगा कि  उन्हों  अपने घर  के  लिए

 थार  जलाने  के  लिए  जंगल  से.  लकड़ी  काट

 at ले.  जाने  की  छट  हानी  चाहिए  और

 वह
 लकड़ी  उन्हें  मुफ्त  मिमलनी

 चाहिए  ।

 उड़ीसा  मों  कन्द  जाति  के  लागों  के  लिए
 अंग्रेजों  थके  वक्तस से  फोरस्ट  रिज्ब्ी  रहता

 रहा ह  ।  आजकल  क्या  हता  है  लि  बे  दो.
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 मैं  चाहता  हू.  कि  इन  जाति के  लागों
 का  एक  जगह  बसा  दिया  जाए  ताकि.  जंगल

 कटने  आर  बर्बाद  हाने  से  बच  सक  आर

 वात  हाँ,  वे  दूसरों  कें  ललित  काम  करते  हाँ
 आर  मुसीबत  मं  अपनी  “जिदगी  गुजर  करते
 हूँ  ।  एसे  लोग  बड़ी  कठिनाई मों  इसे  हाँ।
 इन  लागों  को  जंगल  मां  ही  बसाने  के  लिए
 इसके  नाम  से  जमीन  की  पर्ची  काटी  जाए
 आर  उन्हों  अपनी  गुजर-बसर करने  दी  जाए।

 उनकी  जीवन  की  रक्षा  हो  सकती  ह  ।

 जिस  तरह  से  दूसरी  जाति  के  लागों  के

 तरह  सो,  केन्द्रीय  स्कूल  की  तरह  इन  आदि-
 वासियों  के  बच्चों  के  लिए  प्रत्येक  जिले  मेँ
 स्कूल  होना  चाहिए  ्  कि  आदिवासियों

 के  जा  बच्चे  होशियार  हाँ  आर  पढ़  सकते  हाँ
 उनका  वहाँ  स्कूल  सें  पढ़ने  की  सुविधा
 प्राप्त हो  ।

 चाहता हू  कि  अगर  आपका  हरिजन,
 गिरिजा  शार  आदिवासियों  का-  उत्थान

 करना  ही  ताो  उनके  जा  हक  हाँ  जो  कि  उनको
 नहीँ  मिल  रहो  हाँ,  वे  उनका  सही  मायनों
 माँ  fag  जाए  तभी  उसका.  उत्थान  और

 विकास हो  सकता  ह  |

 SHRI  KUSUMA  KRISHNA  MUR-
 THY  (Amalapuram):  Mr.  Deputy-
 Speaker,  Sir,  at  the  outset,  I  would

 AGRAHAYANA  21,  1902  (SAKA)  Programme  for  386
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 S.C.  &  ४.7.  (Res.)
 like  to  congratulate  the  Government
 that  after  30  years,  they  have  taken
 a  right  step  in  the  right  direction.

 What  I  mean  to  say  is,  through  these
 plans,  thousands  of  rupees  have  been
 spent  and,  every  time,  in  every
 manifesto)  on  every  Government
 policy,  they  are  shouting  at  the
 top  of  their  voice  that  they  are
 trying  to  bring  upliftment  to  the
 Scheduled  Castes  anq  Scheduled
 Tribes.  In  reality,  when  we  examine
 the  results,  we  find  that  they  have  not
 percolated  to  the  grass  roots.  There-
 fore,  unless  we  make  a  special  effort
 in  making  special  allocations  exclu-
 sively  for  the  economic  betterment  of
 the  Scheduleq  Castes  and  Scheduled
 Tribes,  it  would  not  be  possible  for
 them  to  come  up  with  the  mainstream
 of  the  rest  of  the  society.

 16  hrs.

 The  Government,  for  the  first  time,
 have  realised  the  necessity  of  making
 specia]  allocations  and,  thercfore,  have
 allocated  Rs.  100  crores  under  special
 Ceniral  assistance.  We  knew  that
 thousands  of  crores  of  rupees  are  spent
 on  irrigation  projects,  but  they  have
 no  Jands  to  irrigate.  Factories  have
 been  constructed,  but  they  do
 not  get  even  jobs  to  work  there;
 bridges,  roads  and  railways  have
 been  laid,  but  these  people  have
 not  been  able  to  get  the  pcne-
 fits  of  these  things;  they  have  not
 left  their  traditional  cells,  namely,  the
 tiny  villages,  because  there  is  no  func-
 tional  mobility  in  their  occupations.
 Therefore,  I  call  it  a  right  step  in  the
 right  direction  that  Government,  for
 the  first  time,  in  30  years,  have  made
 these  special  allocations,

 To  make  the  benefits  available  to
 these  people,  the  list  of  Scheduled
 Castes  and  Scheduled  Tribes  must  be
 proverly  revised.  Already  attempts
 have  been  made  to  revise  the  list  of
 Scheduled  Castes  and  Scheduled  Tribes
 in  this  country;  in  the  last  Lok  Sabha,
 I  was  myself  associated  with  this  work,
 but  it  has  not  yet  been  finalised.  The

 urgency  of  the  problem  demands  that

 the  list  of  Scheduled  Castes  and  Sche-
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 duled:  ‘Tribes  must  be  properly  revised,

 ‘go:  that  they  .derive  the  benefits  and

 opportunities  to..which  they  are  legiti-

 mately  entitled.
 "_  Secondly,  it.  has  been  clearly  stated

 in  the  objectives  of  this  special  ap-

 proach,  that  50  per  cent.  of  these  com.

 munities  must  be  brought  above  the

 poverty
 line  under  these  schemes  dur-

 dng  the  _Sixth:.Plan..  The  allocation

 made  is  quite  meagre,  but  the  problem

 tobe  tackled  is  very  large.  Com-

 pared  to  the  magnitude  of  the  problem,

 the  allocations  made  are  quite  meagre.

 Therefore,  unless  the  problem  is  tack-

 leg  in  a  realistic  way  and  the  alloca-

 ‘tions  are  properly  increased  keeping  in

 -view  the  magnitude  of  the  problem,  it

 is  not  possible  to  bring  about  the  ex-

 pected  results  under  these  schemes.

 Another  important  aspect  involved
 in  this  is  that  when  I  visited  Orissa

 as  a  member  of  a  Parliamentary  Com-

 “mittee,  I  had  the  opportunity  of  meet-

 ing  a  number  of  tribal  representatives.
 ‘They  have  expressed  their  grievances
 clearly.  Still,  the  government  agencies
 who  are  deriving  the  financial  assist-
 ance  are  not  able  to  serve  their  needs,
 ‘Actually  there  is  the  procedure  of  loan

 ‘cum-purchase  policy.  The  middle  men,
 at  throwaway  prices,  take  away  the

 mini  forest  products  from  the  tribals,
 and  the  policy  of  exploitation  is  still

 ‘being  continued  there.  With  the  little

 financial  assitance,  the  Government

 agencies  are  not  able  to  cater  to  the
 needs  of  the  tribals  there.  Unless

 Government  ‘increases  the  financial
 assistance  and  unless  they  go  into  the

 market  to  purchase  all  the  products,
 completely,  they  will  not  be  able  to
 eliminate  the  middlemen  there,  they
 will  not  be  able  to  eliminate  the  ex-

 ‘ploiters.  This  ig  a  very  important
 aspect  which  has  come  out  during.  my

 “personal  discussion  with  the  tribal  re-

 ‘preséntativeg  in  Orissa.  The  states
 have  sent  a  number  of  proposals  while
 sending  the  Sub  ‘Plan  to  the  Central

 Government.  One  of  the  important
 “a8pects  -  that  the  Plan  is  very.  syste-

 matically:  insisting  upon  income-gene-

 -Polices  end  Programme  करब
 EMBER

 and  S.C.  -  S.T. (

 come-generating  programmes  and  not

 infrastructural  development.
 .. AE  that

 ds'the  case,  the  meagre  amount  allocat-
 éd  will  not  be  able  to’sérve  the  pur-

 pose  for  which  it  has  ‘been  ‘glloéated.
 Unless  We  elimifate  -0ं  a  large  ‘extent,
 the  role’  of  the  banks  which:  are:  tradi-

 tionally  confined  to  a  few  sectorg.  and

 have.  not.  come -  up..to.  the  expected
 level,  we  will  not  be  able  to  achieve

 the  desired  objective.  Once  we  ‘aecept
 -the  income-generating.  objective  in  .this

 Plan,  it  is  not  possible  to.  achieve.  the

 target  unless  we
 increase

 the  -
 tions,

 The  Working  Group  for  the  Sixth
 Plan  recommendeq  that  the  special
 Centra]  assistance  for  the  Sub-Plan
 should  be  Rs.  1,000  crores  for  tribal

 development  and  that  for  the  special
 Component  Plan  for  Scheduled  Castes
 should  be  Rs.  2.000  crores.  I  person-
 ally  feel  that  these  amounts  are  quite
 meagre  compared  to  the  magnitude  of

 the  problem  to  be  tackleq  within  the

 stipulated  period,  and  if,  in  the  pro-
 cess,  you  scuttle  or  reduce  even  these
 ‘respective  allocations,  jt  becomes  ab-

 solutely  a  mockery.  We  have  seen  a
 number  of  programmes  in  various

 schemes  and  plans  which  aim  at  their
 upliftment  and  the  results  when  asses-
 sed  are  quite  discouraging.  There-

 fore,  the  Working  Group,  ina  realistic

 way,  hag  earmarked  these  amounts  and
 under  no  circumstance  should  these
 amounts  be  reduceg  and  preferably
 they  should  be  doubleq  so  that  the
 objective  for  which  the  Prime  ‘Minister

 consistently  hag  been  emphasising,  that
 50  per  cent  of  the  Scheduled  Castes
 and  Scheduled  |  Tribe  communities
 should  be  brought  above  the  poverty
 line  in  the  Sixth  Plan,  ,would  be  rea-
 jised.  This  ¢arget’  ‘could’  ‘be  reasonably
 achieved  only  if  the  suggested  afloca-
 tiong  are  kept  up  to  the  level  at  which

 ‘the  Working.Group  has  insisted  upen.

 Besides,  there  are  a  number  of  _pro-
 grammes  which  must  be  tacklea  on  a

 different  footing.  Why  I  am  insisting
 on  this  is  that  when  we  are  making

 the  allocations,  the  allocations.  should
 be  made

 ig,  1900.,..  for  Tribal  Are  “98
 (Res.)”

 =

 sector-wise.  -  is  ‘a  न

 _{mportant  -  ‘aspect,  We  ate  making
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 ‘locations’ in  a  “general  -ह
 "

 For

 frigtanceਂ  when  we  are:  making  an_al-
 Jocation  for  agricultural  labour,  you

 must  take  the.’  different  communities
 which:.are  dominating  the  agricultural

 labour.  For  instance  Scheduled  Castes
 among  the  agricultural  labour  are  80

 per  cent-and  80  per  cent  of  the  alloca-

 tion  should  go  to.  them.  When  we

 come  to  the  leather  industry,  there’  is

 a  particular  community  which  is.  do-

 minating.  upto  90  per  cent  and  ~  for
 them  90  per  cent  of  the  allocation  has

 to  go.  Unless  we  made  _  sector-wise

 allocations,  we  will  not  be  able  to

 ‘achieve  “the  desired  objectives  for

 which  the  allocations  are  made.  For

 the  first  time  the  government  have
 realised  the  need  to  make  special  allo-

 cation  to  tackle  their  economic  pro-
 blem.  It  is  most  gratidying  and  it  is
 a  right  step  in  the  right  direction.

 Therefore,  I  would  like  to  congratulate
 the  government.  What  I  am  insisting

 on  is  that  the  allocations  which  have
 been  suggesteq  by  the  Working  Group
 must  not  be  reduced  and  if  possible,
 they  shoulq  be  doubled.  Then  only
 We  Will  be  able  to  achieve  our  objec-
 tives,

 With  these  words,  I  would  like  to

 conclude.

 _MR.  DEPUTY-SPEAKER:.  Shri
 Uttam  Rathod—not  here.  Shri
 Satyanarayan  Jatiya—he  is  also  not
 here.  Shri  Virdhi  Chander  Jain.
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 -  में  मं  यारियां जी  को  धन्यवाद
 देता  हू  fa  उन्होंने  यहां. पर  ..  बढ़ा  अच्छा

 प्रस्ताव  पश्
 दिया  ।

 SHRI  ARJUN  -SETHI  (Bhadrak):
 Mr.  Deputy-Speaker,  Sir,  at  the  outset
 I  must  thank,  the  hon.  Member,  Shri

 Giridhar  Gomango,.  who  is  from

 Orissa,  for  bringing  this  ‘Resolution

 before  the  House  for  urging  upon  the

 Government  to  take  immediate  steps
 to  implement  the  policies  and  pro-
 grammes  adopted in  Sub-plan  for  tribal

 areas  and  the  Component  plan  for

 Scheduled  Castes.  This  has  given  us

 an  opportunity  to  review  the  position
 with  regarq  to  these  programmes
 meant  for  the  upliftment  of  these  poor
 people.

 So  far  aS  the  action  "taken  by  the
 Central  Government  as  well  as.  the

 State  Governments  under  the  Sub-plan
 for  tribal  areas  and  the  Component
 plan  for  scheduled  castes  is  concerned,

 it  is  a  matter  of  regret  that  the  report

 of  the  working  group  on  tribal  develop-
 ment  during  mid-term  plan  1978—83

 reveals  that  some  of  the  States  have
 not  even  prepared  the  plans.  For  the

 information  of  the  House,  I  am  stating
 what  ig  mentioned  in  this  report.  So
 far  as  Assam  is  concerned,  they  have
 19  integrateq  tribal  development  pro-
 jects.  When  this  Group  have  gone

 -into  the  details  of  the  review  of  the

 working  of  the  Plans,  they  found  that
 out  of  19,  they  have  only  prepared  one.

 Similarly  Bihar.  Out  of  14,  they  have

 prepared  only  ten.  Similarly,  there
 are  States  like  Madhya  Pradesh;  of
 course,  it  has  comparatively  better  per-

 formance,  that  is,  out  of  42  they  have
 prepared  40.

 Sir,  from  these,  it  is  found  that  some

 States,  have  not  been  able  to  ang  they
 are  not  adequately  prepared  to  prepare
 these  plang  which  are  meant  for  the
 tribal  development  ang  also  component
 plan.  So  far  as  component  plans  are
 concerned,  it  is  seen  that  most  of  the
 States.  of  the  country  have  not  pre-
 pared  their  plans:  So,  I  would  ilke  to

 _AGRAHAYANA  दी,  1902  (SAKA)  “Programme  for  398.0
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 know  from  the  Hon.  Minister  whether
 inbetween  they  have  prepared  thelr

 plans:  which  is  very  much  essential  in

 the  interests  of  the  country  as  well  as

 the  interests  of  these.  particular  gec-

 tions  of  the
 means

 Sir,  many  Hon.  Members  have  al-

 ready  stated  many  problems  and  high-

 lighted  the  points  which  are  very

 much  important  for  the
 successful

 working  of  these
 Projects,

 Sir,  so  far  as  money  is  coricerned,
 where  has  the  money  reached  during

 this  plan  period,  1978—83?  It  is  esti-

 mateq  that  Rs.  300  crores  are  avail~

 able.  They  are  sanctioned  and  it  is

 well  and  good.  But,  so  far  as_  the

 evaluation  of  the  Projects  is  concern-.

 ed,  I  must  stress  that  it  should  be  done

 and  it  shoulq  be  done  in  a  meaningful
 manner.

 Sir,  I  like  to  point  out  and  quote
 some  sentences  from  this  Working

 Group  which  had  gone  into  the  work-

 ing  of  these  Plans.  They  said.

 “Implementation  of  programmes
 depends  largely  on  quality  of  per-
 sonnel.  The  approach  to  planning  in
 tribal  areas  is  integrated  and  wholis-
 tic  in  contrast  to  the  sectora]  ap-
 proach  elsewhere.  It  will  require
 continued  personal  involvement  on
 sensitive  individuals.  Therefore,
 some  institutional  arrangements  like

 creation  of  sub-cadres  in  States  hav-
 ing  substantia]  tribal  areas  appears
 a  natural  corollary  of  the  new  effort.
 The  personnel  system  here  should  be

 simple  with  clear  chain  of  command
 and  de-overspecialised,  Adequate
 compensation  anq  fiscal  facilities
 should  now  be  urgently  provided.
 Orientation  of  personnel  at  all  levels
 should  receive  special  attention.  The
 cost  of  improvement  in  administra-
 tion  should  be  met  by  the  Central

 Government  under  the  first  proviso
 to  Article  275(1)  after  taking  into
 account  the  devolution  of  the  Fin-

 ance  Commission  and  plan  provision
 in  the  States  and  Centre.”



 {Shri  Arjun  Sethi]

 Sir,  these  are  the  views  expressed
 by  this  Working  Group.  To  my  mind,
 this  is  very  much  essential  for  the
 successful  implementation  of  the  pro-
 grammes  as  well  ag  the  money  which
 has  been  sanctioneg  for  the  welfare  of
 the  weaker  sections  of  society,

 Sir,  it  is  seen  that  people  living
 below  the  poverty  line,  majority  of  the
 people,  come  from  this  category,  from
 the  Scheduled  Castes  and  Scheduled
 Tribes.  So,  at  least  a  time-bound  pro-
 gramme  should  be  there  or  ai  least
 some  sort  of  approach  or  some  sort  of
 atmosphere  must  be  there  so  that  with-
 in  that  period  of  time,  the  lot  of  at
 least  50  per  cent  of  the  people,  who
 are  living  below  the  poverty  line  could
 be  improved  ang  they  could  be  bene-
 fited  out  of  this  Plan  for  whom  this  is
 mean.

 Sir,  similarly  there  are  other  pro-
 blems.  Since  I  have  very  limited  time
 at  my  disposal,  I  would  like  to  point
 out  One  aspect  of  the  problem,  as  far
 as  education  of  the  children  of  Sche-
 duleq  Castes  and  Scheduled  Tribes  are
 concerned.  As  my  friend  Mr,  Rathod
 has  pointed  out,  one  should  not  grudge
 if  children  of  SCs  get  some  stipends
 or  scholarships.

 If  one  child  gets  the  scholarship,  the
 other  child  of  the  same  SC  parent
 should  not  be  deprived  of  it.  In  this
 connection,  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduleq  Tribes,  in
 his  report  for  1977-78  has  mentioned
 this—which  I  quote  for  the  benefit  of
 the  hon.  Minister  as  well  as  Members.
 The  report  says:

 “There  appears  to  be  absolutely
 no  justification  in  denying  the  post-
 Matric  scholarships  to  some  Schedul-
 eq  Castes/Scheduled  Tribes  children,
 to  which  their  brothers  and  _  sisters
 are  eligible  simply  because  they
 happen  to  be  the  third  or  fourth
 children  of  their  parents.  The  res-
 triction  of  only  two  children  of  the
 same  parents/guardiangs  for  the
 award  of  post-Matric  scholarships
 should,  therefore,  be  removed  from

 the  regulations  and  alj  the  children

 a
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 of  the  samme  parents/guardians  pur-
 suing  post-Matric  education  should
 be  awarded  scholarship,  if  they  are
 otherwise  eligible.”

 I  again  thank  the  hon.  Minister;  and
 urge  upon  the  Government  that  they
 must  look  into  the  recommendations  of
 these  Study  Groups  ag  well  as.  the
 Report  of  the  Commissioner  for  SCs
 and  STs.,  becauge  they  have  made  very
 good  recommendations.  But  so  far  as
 implementation  part  of  the  thing  is
 concerned  it  is  lacking.  I  request  the
 hon.  Minister  to  look  into  the  matter
 personally.

 ot  भरा वदन के  .  गधा वी  (बनासकांठा) :
 उपाध्यक्ष  महोदय  ,  यह  बड़ी  अच्छी बात  ही
 कि  समाज  के  सबसे  गरीब  आँख  पिछड़ो  तबके

 बात  करने  की  बात  आती  हा  ता  हरिजन

 पक  ।  ।  ।  ।

 आर  पुरी  दुनिया  माँ  इन  तबकों  at  सामने

 रखा,  लोकिन  उनके  बाद  करोड़ों  आदमी

 पदा  हा  गए  जा  गांधी  जी  का  नाम  लेते  रहो,
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 मगर  आज  भी  हम  दखते  हँ  कि  आदिवासी
 हरिजन  नाइट  सायल  उठाकर  जा  रहा  ही  ।

 हम  बुलाते  हाँ,  दा  रुपये  महीने  में  वह

 मला  साफ  करके  जाता  ह  ।

 गवर्नमैंट  इसके लिए  कछ  नहीं  कर
 सकती  हँ  ।  गवर्नमेंट  कानून  बना  सकती  ह

 आर  कह  सकती  हा  फि  म्युर्निसिर्पीलिटीज को
 इस  प्रथा  को  बन्द  करवाना  चाहिये.  आर  जो

 करने  का  अधिकार  होना  चाहिये  ।  लोकन
 आप  कहते  हाँ  कि  सीवेज  बनाएं,  कट्टर
 बनाएं ।  लेकिन  आप  कानून  क्यों  नहीं
 बनाते  हाँ  ।.  जहां  कहां  भी  नाइट  सायल
 या  var  तर  पर  उठा  कर  ले  जाने  की  प्रथा  ही
 वहां  की  म्यूनिसिपैलिटी  का  आपका  सुपर-
 सीड  करना  चाहिये आर  जा  दोषी  लाग  हाँ

 से  बड़ा  कलंक  काई  दूसरा  नहीं  हो  सकता
 ही ।

 जहां  तक  रिजवान  का  सवाल  ह  पॉली-
 टिकल  प्रोजेक्शन  के  लिए  आपने रिजर्व  शन
 पिया.  ही.  ।  एम्पलायमोंट  माँ  भी  आपने
 ररिजवॉशन  दिया  ही,  पढ़ाई के  लिए  भी

 उनका  कछ  सुविधाय  दी  हँ  ।  लेकिन  उन
 की  हालत क्या  ही  ?  सात  या  दस  साल  का
 जा  बच्चा  हाता  ही  वह  भी  स्कूल  नहीं  जा
 सकता  क्योंकि  पहाड़  से  उसका  लकड़ी  ला

 जा  कर  काम  करना  पड़ता  ही  ।  बच्चा  अगर
 स्कूल  चला  जाएगा  ती  पुरी  फैमिली  भूखी

 कर  रखा ही.  ।  इन  लागों का  आप  वह

 उपज  नहीं  at  सकती  है  ।  फिर भी  आप

 आपने उनको  दो  दी  ह  ।  पढ़ाई  आदि-
 माह मों  कहां  ही  ।

 आप  बताएं  कि  सैंट्रल  सैक्रेटीरिएट  मे
 कितने  आदिवासियों  के  आइ.  ए.  एस.
 आधिकारों हाँ,  उनका  क्या  ही
 आर  कितना  उनका  पेज  ह  ?  कितने

 हरिजन  आइ.  ए.  एस.  ,  आइ.  एफ.  एस
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 आर  आह  पी.  एस.  के  हँ  यह  भी  आप
 बताएं  1  न न्  के  साथ  उसकी  आप

 तुलना  करों  ।  क्या  उनका  काटा  पूरा  हाता
 हा  ?  निचली  श्रेणी  मों  चपरासियों  की
 श्रेणी मां  अगर  हाता  होंगा  ता  जरूर  हाता
 होंगा  आर  वह  भी  हरिजनों  का  आर  आदि-
 वासियों  का  नहीं  ।  इसी  तरह  कलक  की
 बात ह  ।

 उनकी  सामाजिक  हालत  एसी  ही  कि

 उनके  बच्चे  पढ़ने  नहीं
 जा

 सकते  हँ  फिर

 चाहों
 आप  उनका  कितनी  भी  सुविधायें  क्यों

 न
 दां

 ।
 गुजरात  माँ  कछ  शुरुआत  हड  ह

 वहां  पर  यह  कहा  गया  ही  कि  हरिजन  या
 आदिवासी  का  बच्चा  प्राइमरी स्कूल  में

 पढ़ाई  के  [लिए  जाएगा  ताो  उसके  घर  वालों  का
 कछ  राहत  दी  जाएगी  ?  क्यों  नहीं  आप

 उनके  माता  पिता  के  लिए  भत्ते  की  व्यवस्था
 करते  हाँ  ताकि  वे  अपने  बच्चों  को  स्कूल
 भेज  सकें  आर  बच्चा  जी  कमा  कर  लाता  हाँ
 उससे  वे  कछ  कम्पोंसट  हो  सके ं|

 पिनिसट्री  बनाने  की  बात  यहां  कहाँ  जा
 रही ही  ।  'यह  एक  पॉलिटिकल बात  हा  ।
 मैं  सहमत  नहीं  हू  ।  उनके  लिए  मिनिस्ट्री
 आप  बनायें या  न  बनाएं  लेकिन कम  से

 उनके  हर  प्रकार  के  डिबेलप्मोन्ट  ap  देख
 सके  आँख  सझाव  दो  सके  ।

 कम्पा  ट  प्लान  बनाया  गया  ही  आर  सा
 करोड़  हम  ने  स्टेट्स  का  दिया.  ।  नतीजा
 क्या  हू.  ?  अभी  हमार  माननीय.  सदस्य
 wat  जी

 ने  या  लिसी  अन्य  माननीय  सदस्य  ने

 पढ़  कर  अनाथे  दि  स्टेट्स  ने  अपने  प्लान  तैयार
 ही नहीं  किए।  यब  हम  ने  उनको  थीड  से
 पैसे  दिए  ता  प्लान  तैयार  हो  कर  आ  रह  हाँ।

 पांच  सात  गुना  आर  यहां  तक  कि  17-18

 गुना  बड़ो  प्लान  बन  चुके  हँ  ।  एसा  इसलिए
 हो  सका.  कि  उन  लागों  का  भी  लगा  कि
 केन्द्र  कछ  अधिक मदद  दो  रहा  ही  ।  इस-

 लिए  वाकिंग  ग्रूप  ने  सुल्तान  दिया  एक  हजार
 कराड  भर  AT  हजार  BIS  रुपये  का  प्राय-

 धान  करने  का  छठी  प्लान  मों  ।  छठा.  प्लान

 1  लाख  99  हजार  कराड़  का  ही  ।.  उस

 मं  से  केबल  तीन  हजार  करोड़  से  कछ  नहीं
 हागा  =  कहू  गा  लि  यह  कम  से  कम  पांच
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 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  May  I  ask  a  clarification?

 You  have  been  kind  enough  and  the

 House  extended,
 the  time-limit  till  5.30.

 Unless  the  hon.  Minister  replies  and
 the  hon.  Mover  replies  it  will  not  be

 completed.  I  want  that  the  next  re-

 solution  should  at  least  be  moved.  Let

 it  be  assured;  at  least  one  minute

 should  be  there  so  that  ।  can  move  my

 resolution.  The  spokesman  of  my

 party  has  strongly  supported  the  Re-

 solution  now  under  discussion;  there

 is  no  question  of  scuttling  it.  From

 two  hours  it  is  now  going  to  be  seven

 hours.  Let  it  be  seven  hours.  But

 give  me  one  minute.

 SHRI  SATISH  AGARWAL  (Jaipur)!

 So  far  as  the  present  Resolution  is

 concerned,  ft  is  an  important  one;  no-

 body  wants  to  scuttle  the  debate.  But

 the  impression  should  not  go  round  the

 country  that  the  government  do  not

 want  a  discussion  on  the  second  re-

 solution  regarding  the  Presidential

 form  of  government.

 SHRI  SOMNATH  CHATTERJEE:  I

 am  inviting  a  debate  in  the  highest

 body;  let  us  have  this  debate. .  Unter-

 ruptions)

 AN  HON.  MEMBER:  Sometimes  the

 next  resolution  never  came  up.

 SHRI  SOMNATH  CHATTERJEE,  It
 has  got  the  first  priority  in.  ballot
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 “MR.  DEPUTY-SPEAKER.  Without

 completing  this,  how  would  it  be  cor-

 rect  to  move  to  the  other  resolution:
 We  have  got  so  many  speakers  and

 the  Minister  has  got  to  intervene  and

 the  Mover  has  the  right  to  reply.

 SHRI  SOMNATH  CHATTERJEE:

 Subject  to  the  availabiltiy  of  allotted

 time,  you  regulate  the  number  of

 speakers.

 MR.  DEPUTY-SPEAKER:  Every-

 body  takes  his  own  time.

 SHRI  BAPUSAHEB  PARULEKAR

 (Ratnagiri):  You  have  saiq  on  earlier
 occasions  that  you  would  restrict  the
 number  of  Members  in  general  dis-
 cussion.

 -

 MR.  DEPUTY-SPEAKER:  I  am

 restricting,  I  am  trying  also.  There-
 fore  I  am  appealing  to  them  to  take

 lesg  time.

 SHRI  SOMNATH  CHATTERJEE:

 You  should  allow  time  to  me  so  that

 my  resolution  remains  alive.

 MR.  DEPUTY-SPEAKER:  I  appeal
 to  hon.  Members  to  take  not  more
 than  five  or  six  minutes,  it  should  be

 possible  to  confine  oneself  to  this
 limit.

 SHRI  BAPUSAHEB  PARULEKAR:
 When  we  speak  on  Bills,  yoy  tell  us

 that  not  all  can  speak  because  vou
 are  bound  by  the  time  allotted  by  the
 Business  Advisory  ‘Committee;  you
 do  not  allow  all  persons  to  participate
 in  debate.

 MR..  DEPUTY-SPEAKER:  Not  in
 the  private  Members’s  business.

 SHRI  BAPUSAHEB  PARULEKAR:
 You  had  16  Members,  now  you  say
 that  you  have  19  Members  who  want
 to  speak.

 MR.  DEPUTY-SPEAKER:  Shri  Babu
 Lal  Solanki,  please,

 ‘(Interruptionsy

 AGRAHAYANA  21,  1902  (SAKA)  Programme  for
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 SHRI  BAPUSAHEB  PARULEKAR:

 Only  private  member’s  business.

 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR:
 Has  the  Government  decided  not  to
 take  up  this  resolutions?  (Interrup-

 tions)

 MR.  DEPUTY-SPEAKER:  I  do
 not  know  what  the  Government  has
 decided  or  what  the  Government  has
 not  decided.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  Govern-
 ment  is  not  to  guide  me.  Govern-
 ment  is  not  guiding  me  in  these  things,
 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR
 Let  us  not  attribute  motives,  We

 will  try  to  complete  it.

 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR:

 This  discussion  would  be  completed.

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 This  discussion...  (Interruptions)

 MR.  DEPUTY-SPEAKER:  What  he

 says,  please  listen.  I  will  ask  him.

 (Interruptions)

 SHRI  CHITTA  BASU  _  (Barasat):
 It  would  be  an  injustice  to  the  House,
 to  the  Members  because  thig  is  the

 resolution  which  received.....  नि

 (Interruptions)

 AN  HON.  MEMBER:  Mr,  Rala-

 nandan’s  resolution  has  got  tq  be

 brought.

 (Interruptions)

 AN  HON,  MEMBER:  Mr.  Balanandan  |
 is  not  here.

 MR.  DEPUTY-SPEAKER:  Let  him
 make  out  the  point,
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 SHRI  CHITTA  BASU:  This  resolu-

 tion: fey  get  prienity No.
 i  for  this

 session.  As  a  matter  of  fact,  we  are
 discussing  that  resolution  from  the  last

 session.  Do  yeti  mean  to  say  that,—

 in  the  next  week,  which  is  the  bills

 ‘week,  ie.  when  Friday  is  Private

 ‘Member's  Bills  day.  Therefore,.—

 there  will  be  no  scope  for  discussion
 of  this  resolution  ang  Sir,  do  you
 ‘mean  to  say,  Sir,—]  appeal  to  you  as
 the  guardian  of  the  House.

 (interruptions)

 SHRI  CHITTA  BASU:  Sir,  can  it  bea
 ‘bona  fide  intention  on  your  part  that
 a  particular  resolution  could  not  be
 discussed  during  the  whole  session?
 ...  interruptions)

 MR.  DEPUTY-SPEAKER:  I  would
 ‘say,  itis  not  deliberate.  We  have  now
 extended  the  time  up  to...  (Interrup-
 tions)

 SHRI  CHITTA  BASU:  प  know,  it
 cannot  be  your  intention.  Your  inten-
 tion  is  that  the  resolution  also  needs
 discussion.  Therefore,  Sir,...(Inter-
 ruptions)

 AN  HON.  .MEMBER:  The  other  re-
 sQlution.  (Interruptions)

 MR.  DEPUTY-SPEAKER:
 lack  of  co-operation.

 This  is

 SHRI  SOMNATH  CHATTERJEE:
 Let  the  Treasury  Benches  say  that  we
 are  non-cooperating  with  them  open-
 ly.  (Interruptions)

 SHRI  CHITTA  "BASU:  We  want

 discussion  on  this  important  matter
 onte,  also  a  dialogue,  a  debate,  this
 resolution  has  got  the  first  priority.
 And  the  other  thing  is  going  on.  I
 appeal  to  everybody,  appeal  to  you,
 to  hon.  Members,  appeal  to  every
 body.  (Interruptions)

 MR,  DEPUTY  SPEAKER:  Order,

 ‘Order,  Please,  ..

 and  SC.  ।  S.T.  (Res)  -  "

 We  will  continue  this  resolution  vp

 to  5.20,  We  will  take  up  your  matter
 at  5.20.

 Now,  Shri  Babu  Lal  Solanki,

 (interruptions)

 MR.  DEPUTY  SPEAKER:  We  will

 take  it  up  at  5.20.  You  make  an
 appeal  to  them.

 (Interruptions).

 MR.  DEPUTY  SPEAKER:  Now,
 Mr.  Babu  Lal  Solanki....

 (Interruptions)

 MR.  DEPUTY-SPEAKER:
 tell  you  at  5.20,

 ह  will  ascertain  the  views  of  the
 House  at  5.20

 MR.  DEPUTY  SPEAKER:  1.  will
 take  the  pleasire  of  the  House  at

 I  will

 that  time.

 (Interruptions)

 थी  बाबू  लास  की  (मुरली)  :  उपा-

 अध्यक्ष  महोदय  ,  थी  माभा्मा)  जी  आदि-

 तरह  से  हरिजन और  मादिवाससियों के  किलह

 भी  राशि  स्वीकृ्त  at  जाती  थी  क्या उन
 राशियों  का  सही  सही  उपयोग  हजा  या

 नहीं ?

 2.  छुआछूत के  लिए  कद  राज्यों
 ने

 सर्वोक्षण  किया  ह  आर  ag  राज्यों  ने  तो

 इसके  निल  अलग  से  नम्यल  भी  क्ल  रखे
 हँ  ।  ढेबर  बलिदान  ने  भी  इस  के  बार  में

 aft  रिपोर्ट  स  की  ही  ।.  प्रत्येक

 राज्य  मों  इस  तरह  के  न्यायालय  स्थापित  होने

 चाहिएं  ।  यादि  नहीं  हए  ह  तो  इस  का

 क्‍या  कारण  ही  आर  भारत  सरकार  सरी
 राज्यों

 को  मी
 निवाश

 द  कि  थे  अपने  राज्य
 .

 ्
 a4
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 वाली  कार्पारशन्स की  स्थापना  आर

 केन्द्र  मों  भी  हानी  चाहिये,  लेकिन
 यह  तभी

 सहो  da  सुझाव  ही  fa  एक  सोमवार
 रखा.  जाय  जिस  में  इस  दात.  पर  चर्चा

 हो  कि  उन  के  धन्धे  कसे.  चलों।  कम्हार

 “का  धन्धा  मिटटी  सं  बर्तन  बनाने का  हा,

 इसी  तरह  से  लाहौर  ,  बढ़  के  धन्धे  हँ,  इन

 के  धन्धे  के  सम्बन्ध  में  विचार  हाना  चाहिये।

 इसी  प्रकार  से  जा  वनवासी  हा,  उन  का  अपने

 पत्रा

 गुफा  original  speech  was  deliveredin  Tamil.

 -
 and  S.C.  ठ  S.T,  (Res.)

 का  परिवर्तन  तभी  सम्भव  हां  सकता  ही  जब

 fa  इस  के  लिय  अलग  से  मंत्रालय  हो  ।

 यही  कहते  हए  मं  धन्यवाद  दत्ता  ह।

 ‘

 *SHRI  ए.  PALANIAPPAN  (Salem):
 Mr.  Deputy  Speaker,  Sir,  on  the

 Resolution  of  Shri  Giridhar  Gomango,
 I  wish  to  say  a  few  words  on  behalf
 of  my  party  the  Dravida  Munnetr
 Kazhagam.

 Sir,  this  House  is  aware  of  the  fact

 that  out  of  the  total  population  of  this

 country  the  scheduled  castes  and  the

 scheduled  tribes  form  25  per  cent.
 The  Central  and  the  State  Govern-

 ments  have  been  formulating  schemes
 for  their  economic  and  social  uplift-
 ment.  But,  unfortunately,  only  9  per
 cent  of  the  total  outlay  on  social  wel-

 fare  schemes  by  both  the  Centre  and

 the  State  Governments  goes  for  the

 schemes  meant  for  the  progress  of

 scheduled  castes  and  scheduled  tribes.
 In  these  circumstances,  ।  would  like
 to  suggest  that  immediately  after  their
 birth  they  should  become  the  adopted
 children  of  both  the  Centre  and  the
 State  Governments.  That  alone  will

 help  them  to  have  a  _  prosperous
 future  and  also  ensure  that  their  future

 generations  are  placed  in  a  better

 position.

 The  very  bane  of  Hindu  society  has
 been  its  division  on  the  basis  of  castes.
 These  downtrodden  people,  who  have

 en
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 ‘been’  living  the  life  of  bonded  labour

 and  as  abject  slaves,  continue  to  be

 economically  backward.  They  are  in

 the  lowest  level  of  our  society.  For

 nearly  6  decades,  Thanthai  Periyar  in

 Tamil  Nadu  awakened  the  conscience

 of  the  people  of  Tamil  Nadu

 on  the  gross  in-justice  being  perpetra-
 ted  on  a  section  of  the  people.  Dr.

 Ambedkay  introduced  the  scheme  of

 reservation  in  the  Governmnt  jobs
 for  them.  For  nine  years,  from  1967

 to  1976,  Arignar  Anna  and  following
 in  his  footsteps,  Dr,  Kalaignar  Karu-
 nanidhi  utilised  the  government  ma-

 chinery  for  implementing  progressive
 schemes  which  would  bring  them  on

 part  with  others.  Many  States  in  our

 country  are  aware  of  the  progress
 made  by  Tamil  Nadu  during  this

 period  of  Dr.  Kalaignag  Karunanidhi’s
 administration  in  Tami]  Nadu.

 In  1952  there  were  only  one  or  two

 officers  belonging  to  the  scheduled

 castes  ang  scheduled  tribes  in  the
 Central  services.  Today  there  are  4

 crores  of  educated  youths  belonging
 to  scheduled  castes  nd  scheduled  tri-
 bes.  Yet  in  the  All  India  Radio
 one  post  reserved  for  the  scheduled

 tribe  is  remaining  vacant  for  many
 months  now.  The  people  belonging
 to  SC/ST  communities  pass  competi-
 tive  exminations  creditably.  They  are
 in  no  way  less  talented  than  others.

 Yet,  we  find  that  in  the  P  8  भु  De-

 partment  equal  opportunity  is  not

 given  to  the  employees  belonging  to

 SC/ST  communities,  particularly  in
 Class  I  and  Class  II  posts.  There  is
 not  even  one  officer  at  the  higher

 levels  of  our  Embassies  and  High
 Commissions  and  for  that  matter  there
 is  not  even  one  High  Commissioner
 or  Ambssador  abroad,  who  belongs
 to  SC/ST.  It  is  qa  matter  of  great
 pleasure  that  in  the  Supreme  Court

 there  is  one  Judge  belonging  to  the

 scheduleg  caste.  The  credit  for  this
 should  go  to  Dr.  Kalaignar  Karuna-

 nidhi  who  saw  to  it  that  in  the  Tamil
 Nadu  High  Court  one  from  the  ‘sche-

 duled  caste  is  appointed  as  a  Judge.
 He  has  now  become  the  judge  in  the

 Supreme  Court.

 _AGRAHAYANA 21,
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 There  should  be  greater  opportuni-
 ties  for  these  people  in  Salem  Steel

 Plant,  Neiveli,  Burn  and  Co.  and

 other  public  ang  private  sector  under-

 takings  in  Tami]  Nadu,  particularly
 for  those  having  adequate  qualifica-
 tions  and  competence.  In  Salem  dis-

 trict,  the  problems  of  scheduled  tri-

 bes  living  in  Erchad,  Kalrayanmali
 and  Kollimalai  and  also  those  in  Ooty
 and  Kodaikanal  are  somewhat  pecu-
 liar.  We  have  to  ensure  that  their
 problems  are  looked  into  properly.  ।

 would  refer  in  brief  to  the  terror

 that  is  being  created  in  Ercad  Hills

 by  two  plantation-owners.  They  are

 suppressing  these  tribes  at  their  gun-

 points.  When  they  go  to  the  Police

 Station  to  report  against  such  atro-

 cities,  an  impression  is  created  that

 they  have  gone  to  capture  the  Police

 station,  so  that  immediately  lathi-

 charge  is  resorted  to,  This  is  what  has

 happened  recently.  Taese  people  are

 being  driven  hither  and  thither  like

 dumb  cattle.  I  would  like  the  Cen-
 tral  Government  to  inquire  into  these

 things  and  take  remedial  steps  imme-

 diately.

 As  I  had  stated  earlier,  the  divi-
 sion  of  Hindu  society  into  four  castes
 has  led  to  this  kind  of  serious  conse-

 quences.  The  religious  teachings  instil
 in  the  minds  of  people  that  their  deeds
 in  the  last  birth  determine  their  pre-
 sent  living  standards.  The  people  are

 taught  to  renounce  their  mundane  de.
 sires.  They  are  told  that  desires  multi-

 ply  in  millions  leading  to  discontent
 and  frustration.  Theiy  initiative  is

 curbed  by  such  a  fatalistic  approach
 to  facts  of  the  present-day  life.  They:
 are  always  reminded  of  the  cycle  of
 births  and  deaths  and  that  every
 action  has  a  reaction  in  the  other
 birth.  This  has  led  to  the  creation  of
 a  smug  atmosphere  throughout  the

 country  for  the  people  to  put  up  with
 all  kinds  of  difficulties.  Even  after
 33  years  of  our  independence  we  have
 not  yet  been  able  to  usher  in  an  era
 of  social  resurgence.  Before  I  con-

 clude  I  would  recall  what  President
 Abraham  Lincoln  of  the  U.S.A.  once
 said.  He  was  walking  in  his  garden.
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 He  happened  to  see  a  young  girl  in
 tears.  When  he  asked  her  about  her
 problem,  she  told  him  that  her  school
 had  gone  a  little  earlier.  Abraham
 Lincoln  took  the  young  girl  on  his
 shoulders  and  dropped  her  in  the
 school.  While  returning,  he  murmured
 tu  himself  that  he  has  anriched  him-
 self  by  this  small  act  of  kindness.  I
 would  appeal  to  all  the  500  Members
 of  this  House  that,  until  the  15  crores
 of  people  belonging  to  scheduled  castes
 and  scheduled  tribes  are  treated  like
 human  beings  ang  are  given  equal
 status  in  the  society,  economically  and
 socially,  they  will  not  themselves  be
 able  to  lead  a  lofty  life.

 थी.  [दिलीप  सिसह  भूरया
 माननीय  उपाध्यक्ष  महोदय  ,  जो

 हाँ  यह  इस  दश  के  बहत
 ही

 पिछड़  ह
 रग,

 आदिवासी  ,  हरिजन  जा  सदियो ंसे  दबे  ~~
 हँ,  आर्थिक  हाँ  और  गरीबी  कौ  रखा  के

 नीचे  जीवन  व्यतीत  कर  रहो  हँ,  उनके  लिए
 ह

 माननीय  उपाध्यक्ष  महाोदय,  मोरं  साथियों
 ने  काफी  कछ  कहा  ।  1977 से  1979  तक
 का  समय  आदिवासी-हरिजनों के  लिलए  काला
 समय  था  जब  जनता  पार्टी  उनका  [रजब  शन
 खत्म  करने जा  रही  थी,  लेकिन  फिर  से
 कांग्रेस  पार्टी  जीती आर  इंदिरा  गांधी के
 नेतृत्व  में  फिर  से  बीस  सूत्री  कार्यक्रम  लागू
 फिया...  और  हारिजन-आिदिवासियों  मेँ
 नया.  जान आर  उत्साह  1-1  हुआ  सब

 इनके  माध्यम  से

 (झाबुआ)
 स्राव  लाए

 की  ।  लोकिन  इनका  aia  एक् सीक् यट करता
 ही  और  यह  पैसा  कहां  जाता  ह?  यह  दूसरों
 की  जोब  में  जाता  हा  ।  आपको  इसके  लिए

 जनों  आर

 एक् सीक् यट  करने
 का

 काम  सौंपना  चाहिए

 आर  अशासकीय घड  इसके  लिए.  बनाना

 चाहिये ।

 जहां  तक  परिक्षा  का  सम्बन्ध  ही  वहां के
 गरीब  उ दमी

 अपने  बच्चों
 का

 शिक्षा  प्राप्त
 करने  को  लिए  भेज  नहीं  संकते  हा  ।  उनके

 क  दा  हाथ  चल  क  लड़के
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 लकड़ी  बेचने  केलिए  जाते  हौ,  ढोर  चराने

 का  काम  उनका  हँ  ।  अगर  वे  अपने  लड़कों

 पका  तीर
 कमान  गश

 नहीं  चाहियें  ।
 a  गरीब  हं,  बन्द  पिस्तौल  था.  दूसरो
 हथियार  खरीद  म  श  धम ध्म्पू  ।  इस  वास्ते
 तीर  कमान  उनके  पास  रहने  चाहियें  ।  अगर

 शोषण  AT  ।  मध्य  प्रदेश  में  हाल  मां
 बजट  सरदार  में  राज्यपाल  महोदय  ने  अपने
 अभिभाषण  में  कहा  था.  कि  आदिवासी

 एरियाज  मां  हम  उनका  दाराब  बनाने  की  पूरी
 छाट  दंगेे  ।  लेकिन  अभी  तक  इसकी  एक्स-
 क्यूट  नहीं  किया  गया  हा  ।  मे  मांग  करता
 हू.  कि  जितने  आदिवासी  एरियाज  हाँ,
 शड्यूल्ड  एरियाज  हाँ  वहां  पर  शराब  के  ठोके
 की  जा  नीलामी की  जाती  हाँ  उसका  बन्द
 कर  दना  चाहिये आर  आदिवासियों  को

 अपने  उपयोग  के  ललित  शराब  बनाने  की  छुट
 दो.  दी  जानी  चाहिए  ।

 कल  मं  कह  रहा  था  कि  आदिवासी  आर

 पहाड़ी  इलाकों  में.  लोग  रहते ह.  उनकी
 उपज  की  वाजिब  कीमत  उनका  नहीं

 मिलती  ह  आर  इसका  दिलाने  की  व्यवस्था
 हानी  चाहिये  ।  हज़ारों  यहां  एक  ट्राइंगल
 कारपोरेशन  .  कायम  हूआ  .था  ।  उस  में
 आदिवासियों  के.  काम  सें  आने  वाले.  सामान

 कीं  खरीद  या.  उनके  काम.  में  आने  वाले

 सामान की  बिकनी  न  हो  कर  उसके  आई:
 द.  एस  अफसर  ने  बाबा  मों  जा  कर  टरी-

 लीन  आँख  टौरीकाट  खरीद  लिया  आर  नतीजा
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 ।.

 चाहिये  यह  था  ।  फारेस्ट,,

 रदन  खर
 आर

 माटा  कपड़ा  ,,  बोड़,

 सिग्रेट  ,,  नमक,  तुम्बाक  आद की  उनके

 हू.आ  1  इसका आप  फिर से  कायम  करं

 आर  कारस्ट,  “क न  डरी  को  तमाम

 चौजों  उनका  खरादने  के  लए  कहं  आर

 वह  मीटिंग को  व्यवस्था  भी  करे  आर

 देश  मं  कभी  पुरीब  नहा  Et  सकता  |  सब

 से  पहले  काम  नत  करता  ह  ता.  आ-

 MR.  DEPUTY-SPEAKER:  The  time

 was  extended  up  to  5.20.  Still  there

 are  about  13  speakers  from  all  par-
 ties.  Is  it  the  pleasure  of  the  House

 to  extend  the  time?

 SHRI  BAPUSAHEB  PARULEKAR:

 My  point  of  order  is  this,

 We  are  discussing  a  very  very  im-.
 portant  Mesolution.  It  is  necessary
 that  all  the  hon.  Members  must  get
 an  opportunity  to  speak.  I  will  re-

 quest  that  this  may  continue  even

 ‘for  three  or  four  hours.

 My  point  of  order  is  this.  Under

 Rule  389  you  have  got  residuary

 power.  Rule  389  says—

 “All  matters  mot  specifically  pro-
 vided  for  in  these  rules  and  all  ques-
 tions  relating  to  the  detailed  work-

 ing  of  these  rules  shall  be  regula-
 ted  in  such  manner  as  the  Speaker

 may,  from  time  to  time,  direct.”

 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR:

 There  is  no  rule.  It  ig  for  him  to

 8017  LS—14
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 decide.  So  long  as  you  are  not  in

 the  Chair,  do  not  disturb  me.

 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR:;:
 The  point  is  this.  There  is  no  provi-
 sion  in  the  rules  for  giving  prece-
 dence.  But  there  is  no  bar.  When

 there  is  no  bar,  you  have  power
 under  Rule  389  to  exercise  your  dis-

 cretion,  What  I  submit  is  that  this

 Resolution  may  continue  for  two  or

 three  hours.  Let  us  discuss  it  thread.
 bare.  But  I  submit  that  permission

 may  be  granted  to  the  Mover  of  an-

 other  Resolution  to  move  in  a  minute
 and  then...  4 Poe  -

 SOME  HON.  MEMBERS:  No.

 SHRI  BAPUSAHEB  PARULEKAR:

 Why?  I  seek  your  ruling  under  389.
 That  is  your  discretion?  That  is  un-
 der  your  power.  You  can  do  it.

 (Interruptions)

 MR.  DEPUTY-SPEAKER;  Order

 please.  ।.  _.......नम!

 SHRI  BAPUSAHEB  PARULEKAR:

 This  shows  that  you  have  no  sym-
 pathy  with  the  Harijans.  Why  aot
 have  it  for  three  hours  more  i.e.
 upto  8  O’Clock?

 MR.  DEPUTY-SPEAKER.:  Yoy  have
 raised  a  point  of  order  and  request
 for  the  Resolution  to  be  moved.

 SHRI  SOMNATH  CHATTERJEE:
 I  have  given  notice  of  a  Motion—
 myself  and  two  other  hon.  Members.
 Let  that  be  moved.

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 The  Resolution  is  being  scuttled  by
 the  Ruling  party.  That  is  being  done
 in  a  well  planned  manner,

 (Interruptions}. i

 SHRI  SOMNATH  CHATTORJ €:
 I  do  not  think  they  are  having  pro-

 Per  respect  for  their  leader  even.

 She  wants  openly  to  have  a  proper
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 [Shri  Somnath  Chatterjee]  Mandal,  Shri  Sanat  Kumar

 discussion.  You  are  scuttling  it.  Mohammed  Ismail,  Shri

 Wonderful!
 Mukherjee,  Shri  Samar

 Pal,  Prof.  Rup  Chand

 Rajda,  Shri  Ratansinh

 Rakesh,  Shri  R.  N.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order,

 please,

 Mr.  Somnath  Chatterjee,  you  may

 (Interruptions)  Swamy,  Dr.  Subramaniam

 SHRI  SOMNATH  CHATTERJEE:  Varma,  Shri  Ravindra

 Sir,  with  your  kind  permission,  I  beg
 t  : 0  move

 NOES
 “That  further  discussion  on  the

 Resolution  moved  by  Shri  Giridhar  Abbasi,  Shri  Kazi  Jalil
 Gomango,  M.P.  be  adjourned  at  ;
 5.45  p.m.  till  the  next  appropriate  Arakal,  Shri  Xavier

 date.”  Arunachalams  Shri  M.

 MR.  91:01: क
 DY  SE  RARER:  The

 Bairwa,  Shri  Banwari  Lal
 question  is:

 छ81651978]'  Ram,  Shri
 “That  further  discussion  on  the

 Resolution  moved  by  Shri  Giridhar  Bansi  Lal,  Shri

 Gomango,  M.P.,  be  adjourned  at
 5.45  p.m,  till  the  next  appropriate
 date.”  Bhardwaj,  Shri  Parasram

 Bhakta,  Shri  Manoranjan

 Bhuria,  Shri  Dileep  Singh
 The  Lok  Sabha  divided:

 Chakradhari  Singh,  Shri

 Division  No.  21]  Chandrakar,  Shri  Chandu  Lal

 (17.32  brs.
 Dalbir  Singh,  Shri

 AYES  Dhandapani,  Shri  C,  T.

 Dogra,  Shri  G.  L.

 Agarwal,  Shri  Satish  Era  Anbarasu,  Shri

 Ashfaq  Hussain,  Shri  Erg  Mohan,  Shri

 Barman,  Shri  Palas _  Fernandes,  Shri  Oscar

 Basu,  Shri  Chitta  Gadhavi,  Shri  Bheravadan  K,

 Chakraborty,  Shri  Satyasadhan  Gomango,  Shri  Giridhar

 Chatterjee,  Shri  Somnath  Jain,  Shri  Nihal  Singh

 Giri,  Shri  Sudhir  Jain,  Shri  Virdhi  Chander

 Hannan  Mollah,  Shri
 oo

 Jena,  Shri  Chintamani

 Horo,  Shri  N.  E.  Jitendra  Prasad,  Shri

 Lawrence,  Shri  M,  क,  _Karma,  Shri  Laxman
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 Keyur  Bhushan,  Shri

 Khan,  Shri  Arif  Mohammad

 Laskar,  Shri  Nihar  Ranjan

 Mahabir  Prasad,  Shri

 Mahajan,  Shri  Vikram

 Mishra,  Shri  Ram  Nagina

 Mishra,  Shri  Nityananda

 Motilal  Singh,  Shri

 Mukhopadhyay,  Shri  Ananda  Gopal

 Nair,  Shri  B.  K.

 Nehru,  Shri  Arun  Kumar

 Pandey,  Shri  Krishna  Chandra

 Panika,  Shri  Ram  Pyare,

 Patil,  Shri  A.T.

 Patil,  Shrj  Shivraj  V.

 Patil,  Shri  Vijay  N.

 Poojary,  Shri  Janardhana

 Pushpa  Devi  Singh,  Kumari

 Ran  Vir  Singh,  Shri

 Rao,  Shrj  M.  Satyanarayan

 Rath,  Shri  Rama  Chandra

 Rathod,  Shri  Uttam

 Rawat,  Shri  Harish  Chandra  Singh

 :  Sethi,  Shri  Arjun

 ,  Sethi,  Shri  P.  C.

 ‘Sharma,  Shri  Chiranji  Lal

 Sidnal,  Shri  8.  8,

 Singh,  Shri  ए.  P.  भ.

 Soren,  Shri  Hari  Har

 Sukhadia,  Shri  Mohan  Lal

 Thakur,  Shri  Shivkumar  Singh

 |

 Verma,  Shrimati  Usha

 Vyas,  Shri  Girdhari  Lal

 Yadav,  Shri  Ram  Singh

 Yazdani,  Dr.  Golam

 Tribal  Areas  und
 S.C.  क  S.T.  (Ress  .

 Zail  Singh,  Shri

 Zainul  Basher,  Shri

 MR.  DEPUTY-SPEAKER:  Subject
 to  correction,  the  result*  of  the  Divi-

 sion  is:  Ayes  19;  Noes  61.  The  motion
 is  negatived.

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  Now,  we
 resume  the  discussion  on  the  Resolu-
 tion.  Mr.  Dileep  Singh  Bhuria.

 (Interruptions)  **

 MR.  DEPUTY-SPEAKER:  All  these

 things  will  not  go  on  record.  Only
 Mr.  Bhuria’s  speech  will  go  on  record.

 Nothing  else  will  go  on  record.

 (Interruptions)  **

 st  निलीप  मिह  भारया:  उपाध्यक्ष

 महोदय,  विराधी  over  के  लोग  आज  जो

 कछ  यहां  कर  रह  हाँ  यह  इस  बात  का  जाहिर
 करता ह  क  कितने ये  आदिवासियों  का

 कर  सकते हा,  न  हरिजनों का,  न

 sanded ह  0  ं  Al

 यहां  चर्चा  क

 *The  following  Members  also  re.

 corded  their  votes:

 AYES:  Sarvashri  T:  R.  Shamanna,

 Ajoy  Biswas  and  Jaipa]  Singh  Kash-

 yap;

 NOES:  Shri  Vasantrao  Patil.

 **Not  recorded,
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 dea  कल  आदिवासी  एरियाज  में  खिलना.  दना  चाहता  हू.  कि  याद  काई  आदिवासी

 चाहिए  ।  मिलिट्री  ट्रेनिंग  स्कूल  भी  आपको  क्षेत्र  मों  काम  करने  के  निलए  आता  हा,  तो

 उन्हीं  क्षेत्रों  मों  खोलना  चाहिए।  मेर  क्षेत्र  उसका  एक  रजिस्टर  बनाना  Pa

 में  87  प्रतिशत  ट्राइवल  रहते  ह  और  कल.  जब  आदिवासी  क्षेत्र  मों  काम  करने  के  निलप

 मध्य  प्रदो  में  उनकी  एक  करोड़  पापुलेशन  आया!  था  ता  कितना  माल  लेकर  आया  था  भर

 ही,  वहां  पर  आप  इनका  खालें  ता  आदिवासी...  जब  वह  जा  रहा  ह  ता  कितना  माल  ले  कर  जा

 भी  इस  ।े  की  सेवा  गौर  रक्षा  कर  सकते  रहा है इस इस  प्रकार  की  व्यवस्था को  जब

 है।  आदिवासी, आदिम  जाती  के  लोग  तक  आप  नहीं  करोन,  तब  तक  आदि-

 ही  इस  कफ

 बच  कलक  सर

 वासी  लॉग  नही  बढ़  सकते  हाँ।

 लोग ता  बाहर  से  आ  वमन

 are  oF  eat

 द  ह

 हि की दै ञ्  दर

 ह

 ु
 क  ि  ladles

 ,  उनका.  एक.  पुराना  दात हास  ह।  २  हिल  कला

 उनको  भी  आप  इस  दशा  को  बनाने  का  10.0 1.0  हक  सर Se ह
 ear)  ag  इस  ददा  का  बनाना  चाहते  हाँ,

 वह  पांच  साल  बाद  भी  पहली  कक्षा  मॉं  ह
 क्योकि  राम  आर  हनुमान  के  भक्त

 तद  लैक  ल...  रहता
 ह,

 क्यों  कि  उन  बच्चों  को  पढ़ाया हों।  मं  आपका  के  समय  न
 नहीं  जात;  ह*  ।  इसलिए  मेरा  आपसे  प्राचीन

 ह
 द

 कि  101.0  ।  चले
 जायें  ,

 ।
 MR,  DEPUTY-SPEAKER:  When  100--200  बच्चों  रखकर,

 you  mentioned  about  Ram  and  Hanu-  पढ़ाने  की  व्यवस्था  हो  सके।  इस  प्रकार  के

 man  you  should  have  mentioned  the  आश्रम  हर  डिप्टी.  में  खोलने  चाहिये,
 name  of  Lakshman  also.  Why  are  ताकि  आदिवासी  बच्चों  को  शिक्षा  मिल

 you  so  very  partial?  सके  आर  थो  बत  से  निर्मण  थे  खपना

 सहयोग दो  सकें  |
 aft  दलीप!  सिह  भाटिया:  मों  आपका  आधिक

 में  एक  बार  फिर  कहना  चाहता  हु  कि समय  न  लेते  हए  इतना  ही  कहना  चाहता  ह  -

 fa  पां  माननीय  सदस्य  सामने  बैठो  हए  हीर जन-  आदिवासी...
 लांगोਂ  को  विश्वास

 न  का  मार्गदर्शन चाहता  था  आर  जा  हम...  मारी  देश  की  नेता  श्रीमती  इंदिरा  गांधी

 लोग  यहां  पर  हार जन  आर  आदिवासियों  के  पर  हाँ,  और  उनके  20  सूत्री  कार्यक्रम  पर

 बार  में  संसद  में  चर्चा  कर  वे  गरीब  ।  जिसकी  वजह  से  उन  को  जमीनों  गिली
 लॉग.

 यह  सब  चर्चा  रडिया  पर
 सुनेंगे

 कि...
 ह

 जमीन  का  बंटवारा  हूआ
 ह

 और  यह

 न  वेयर  आफ

 पार्लियामो  संसद  में.

 अम  वीक  हगा निवेदन  कला  न fe ह  ह अ  व
 ह

 दना  का  ला
 बनायें  ,

 अ क  आदिवासी
 उन

 की  जमीनों पर  कब्जा  कर  लेते  ह  ।

 बनवासी  क।  स्वामी  तहों,  उनसे छीन  लेते  ह,  उस  कानून के  दवारा

 उनको  संरक्षण मिल  सके  आर  यह  कानन

 थी  ना -  भ  वनवासी  एक...
 Tea

 में  लागू  होगा.  चाहिए।

 ही,  -ी  भारतीय  जनता  पाटी

 ।
 5  MR.  DEPUTY-SPEAKER:  Is  it  the

 आपको  सारी
 ave

 पूर्ण  रूप  से
 pleasure  of  the  House  to  extend  the

 होगा
 ,  time  of  the  discussion?  If  so,  how

 न ह  प  4

 वह  शराब  को  ठकेदारी  हो,  काह  much  time  do  you  want?  There  are
 ."  क्ल्  डी...  की  ककदारी  ह-  thirteen  speakers, सा...

 4

 a
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 SHRI  BAPUSAHEB  PARULEKAR:

 ।  should  be  extended  by  two  hours.

 MR.  DEPUTY-SPEAKER:  Let  me

 put  it  again.  Js  it  the  pleasure  of

 the  House  to  extend  the  time  of  the

 discussion  by  two  hours?

 SEVERAL  HON.  MEMBERS:  Yes,
 Sir.

 MR.  DEPUTY-SPEAKER;  So,  the

 time  of  the  House  for  this  discussion

 is  extended  by  two  hours.  Mr.  Arakal,

 DR.  SUBRAMANIAM  SWAMY:

 Has  the  time  of  the  House  been  ex-

 tended  by  two  hours?

 MR.  DEPUTY-SPEAKER:  The

 time  of  discussion  is  extended  by  two

 hours.  Both  of  us  belong  to  South.

 You  must  know  that.  Mr.  Arakal.

 SHRI  XAVIER  ARAKAL  (Ernaku-

 lam):  Sir,  the  problems  of  the  tribals

 of  Kerala  are  very  big  in  many  res-

 pects.  Firstly  they  are  numerically

 very  small—over  2  lakhs  of  tribals  of

 the  population  are  in  Kerala  who

 are  mainly  confined  in  Malabar  area.

 92.39  per  cent  of  the  tribal  people  re-

 ceive  their  income  from  agricultural
 works  which  means  this  section  of  the

 people  very  much  depends  on  the

 agriculture  and  other  allied  activities.

 Nearly  71.73  per  cent  are  agricultu-
 ral  labourers.  On  going  through  the

 FEeonomic  Review  supplied  by  the

 Government  of  Kerala,  I  find  it  sur-

 prising  that  Rs.  800  alone  was  given
 to  these  50  families.  These  poor  fami-

 lities  were  ‘Ziven  only  a  paltry  sum

 of  Rs,  800  to  purchase  agricultural

 implements,  seeds,  seedlings,  imple-

 ments,  livestock,  etc.  I  am  telling  you
 about  these  figures  just  to  reveal  to

 this  H6use  the  bad  plight  of  these

 poor  tribal  people  of  Kerala.  It  is

 really  very  deplorable.  Out  of  this
 2  lakhs  and  odd  people,  according  to
 the  sub-plan  scheme,  only  72,942  peo-

 ple  are  covered  in  5  units,  that  is,

 and  S.C.  &  S.T.  (Res.)

 Punalur,  Idikki,  Nilambur,  Manna-

 thoddy  and  Attapady.  More  than  53

 per  cent  of  the  tribal  population  is

 not  covered  by  the  whole  scheme.  May
 I  ask  the  Minister  what  is  the  mean-

 ing  of  saying  that  53  per  cent  of  po-
 pulation  is  not  covered?  What  is

 the  explanation  given  by  the  State

 Government  with  regard  to  this  se-
 rious  omission?  The  1979-80  annual

 sub-plan  says  this.  The  State  plan
 amount  is  Rs.  138.75  lakhs...

 DR.  SUBRAMANIAM  SWAMY:

 Sir,  it  is  a  very  important  debate.

 There  is  no  quorum  in  the  House...

 MR.  DEPUTY-SPEAKER:  The  bell

 is  being  rung.  Now,  there  is  quorum.

 The  hon.  Memker  may  continue.

 SHR]  XAVIER  ARAKAL;  Sir,  I

 was  referring  to  1979-80  annual  sub-

 plan.  For  the  sub-plan  the  amount

 sanctioned  was  Rs.  188.75  lakhs  out

 of  which  an  amount  of  Rs.  171.20

 jakhs  has  been  given  as  Central  as-

 sistance.  Now,  may  I  ask  the  hon.

 Minister  how  this  amount  is  being

 spent  in  Kerala  for  the  tribal  scheme?

 Have  you  examined  who  are  the

 beneficiaries  ang  how  many  tribal  peo-

 ple  received  out  of  this  assistance?  I

 have  received  many  complaints  from
 the  tribal  people  saying  that  the

 amount  allocated  for  their  benefits  is
 not  properly  spent.  This  is  the  most

 important  matter  which  requires  se-
 rious  consideration  of  this  Govern.
 ment.  ह  an  amount  of  Rs.  2  crores
 was  given  for  a  particular  scheme,  for
 a  particular  section  of  sdciety,  that  is,
 the  weaker  sections  of  society,  na-
 turally  we  should  examine  in  what
 manner  the  amount  has  been  spent
 and  see  whether  the  amount  has
 been  spent  for  the  benefit  of  the  wea-
 ker  sections  of  society.  Have  these

 people  improved  their  socio-economic
 conditions?  This  is  a  vital  issue  which
 the  hon.  Minister  must  take  not  of,
 because  in  Kerala  these  tribal  people
 are  in  great  distress,
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 Sir,  as  I  said,  92.39,  of  the  popula-

 tion  depend  on  agriculture,  Sir,  the

 Kerala  Assembly  passed  a  law  for

 giving  back  the  18100  belonging  to  the

 tribal  people.  ‘That  law  was  passed

 a  long  time  ago.  But  nothing  has

 been  done  so  far.  Surprisingiy  and,

 of  course,  shameful  so  to  say,  that  this

 piece  of  legislation  is  a  déad-wood.

 I  strongly  plead  that  this  is  an  occa-

 sion  for  the  Central  Government  to

 interfere  in  this  matter.  ।  hope  the

 hon.  Minister  would  kindly  pay  at-

 tention  to  the  serious  allegation  which

 ।  am  making  here.  The  law  was

 passed  for  the  benefit  of  these  poor

 people  but  it  has  not  been  implemen-
 ted  in  Kerala  so  far.  Why  is  it  so?

 The  previous  speaker  has  said  how

 coward  we  are,  how  insincere  we  are

 when  we  come  to  the  question  of

 implementing  the  same  legislation.
 I  do  not  know  why  there  has  been

 inordinate  delay  in  giving  land  usur-

 ped  by  fraud  and  cheat  from  the  igno-
 rant  tribal  people  in  Kerala.

 Sir,  I  have  gone  through  the  figures
 wf  the  special  Central  Assistance  for

 sub-plan  scheme  from  1974  onwards.

 In  1974-75,  the  amount  allotted  was

 Rs.  2.50  lakhs.  But  you  will  kindly
 notice  that  the  amount  spent  out  of

 this  was  Rs.  1.45  lakhs.  Sir,  at  every

 stage,  fraud  is  being  played  with  these

 poor  people.  Who  is  responsible  for

 this?  Are  we  not  responsible  to  exa-

 mine  these  facts  and  take  remedial

 measures  at  least  now?  In  1978-79,
 an  amount  of  Rs.  26  lakhs  was  allo-

 cated.  And  the  amount  spent  is

 Rs.  31.80  lakhs.  My  examination  of

 the  facts  and  figures  reveals  that  from
 1971  to  1977,  these  weaker  sections  of

 people  in  Kerala,  numbering  over

 two  lakhs,  used  to  get  lot  of  assistance,
 but  from  1977  to  1980  that  has  not

 been  the  case.  I  must  make  a  men-

 tion  in  this  House  that  many  of  the

 families  are  being  attacked  now  and

 some  of  them  are  being  even  killed.

 Has  the  Government  received  any

 complaint  from  this  section  of  the

 people,  especially  the  tribal  people?
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 I  am  sure,  the  hon.  Minister  when

 he  visited  Kerala,  must  have  received

 some  complaints.  There  is  another

 problem  which  is  confined  to  this  sec-

 tor  of  the  people  alone  and  that  is  this.

 There  is  lot  of  misunderstanding  oF

 luck  of  understanding  between  thi

 tribal  people  and  scheduled  castes  in

 general.  As  I  said  earlier,  while  I  was

 a  member  of  the  State  Legislature

 and  even  now,  I  received  a  number  of

 complaints  that  the  tribal]  people  are

 not  getting  their  due  share.  The  hon.

 Minister  also  must  have  received  this

 complaint.  If  this  is  a  genuine  com-

 plaint  and  they  are  not  getting  the

 due  benefits,  Government  should  go

 into  this  matter.  Why  is  the  Kerala

 Government  adopting  this  attitude?...

 (Interruptions).  This  is  a  serious

 matter.

 There  are  certain  pockets  of  sche-

 duled  tribes  in  Kerala  which  are  tho-

 roughly  and  utterly  neglected.  May  I

 know,  how  many  of  them  are  in  ser-

 vices,  how  many  of  them  are  studying
 in  high  schools  and  other  institutions?

 There  are  not  many.  How  many  nur-

 sery  schools  are  there  jn  these  areas?

 1  am  ashamed  to  say  that  they  are

 completely  neglected.  I  would  like  to

 cite  an  example  of  Chola  Naikar  of

 Mallapuram.  I  have  gone  to  thai

 place.  Now  ration  card  has  been  given
 to  them;  no  pension  benefits  are  avail-

 able  to  them.

 As  ।  said,  92.39  per  cent  of  the  popu.
 lation  work  in  agricultural  fields:  they
 are  not  given  the  benefits.  Do  I  have
 to  go  into  that  aspect?  May  be  my

 friend,  the  Marxist  M.P.  from  there
 will  be  able  to  answer.

 MR.  DEPUTY-SPEAKER:  You  may
 continue  next  time.

 16  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Monday,  De»
 cember  15,  1980|Agrahayana  24,  1902

 (Saka),


